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Order with Signature 

At the request of Respondeflts 

counsel time granted till third week of 

January, 1995, finally. Stay shall 

continue until further orders. 

VCcN 

t± tip on 30.1.1995. 

M er (nn,) 

Mr.Akhyay Kr.Misra wanted 4 more 

weeks time to file counter and the 

request of the State government is also 

the same In view of the fact that 

sufficient time has been granted since 

7.12.1994, the delay in filing the 

counter is not understood, HOwever, 

the request made by the learned counsel 

is ancepted. Stay granted earlier is 

made absolute till disposal of the case. 
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6. 7.4.95 
Member(Admn.) 

In view of Annexure-4 where.n 

the petitiouer has xpm3cUiz pray&ltime 

till 31st March, 1995 to join his place 

of posting, stay order granted is vaca 

In view of this order regarding 

vacating the interim stay operating 

against the respdents, the learned 	
, 

counsel Mr. B. S.Tri.athy states that 	 / 

the main application has becorr 	 kL 

infructuous. 
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Order jrder 	 ta*.n on der 

In view of this position, the 

application is disposed of as ha17 

become infructuis. 

This order is passed after 

hearing Mr. B.S.Tripathy learned 

coun se 1, Mr. Akh§rya IKuma r Mi sh ra 

and Mr. K.C.Moharity learned ovt. 
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